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ORDER

Ld. Counsel for the petitioners mentioned that vide Order dated

11/09/2017 of this Tribunal the name of newspapers for publication of

notice was given as “Economic Times” and “The Ananda Bazar Patrika”

respectively, which was at page 4, paragraph 5 (iii), line nos. 10 and 11. The

above newspapers are charging exorbitantly for the same and prayed that

they may be permitted to publish the notice once in “Business Standard”

and once in “Aajkaal”.

Ld. Counsel for the petitioner also prayed that consequent to above

change in newspaper publication the date of meeting of the Secured and

Unsecured Creditors be changed from 24/10/2017 to 15/11/2017, which

was at page 3, paragraph 5(i), line no. 3.




Prayer is allowed. Therefore, we hereby modify the Order dated

11/09/2017 of this Tribunal as follows:

(a) Instead of “24/10/2017 it should be read as “15/11/2017” at
page 3, paragraph 5(i), line no. 3.

(b) Instead of “Economic Times” and “The Ananda Bazar Patrika” it
should be read as “Business Standard” and “Aajkaal” at page 4,

paragraph 5 (iii), line nos. 10 and 11.

Accordingly, the order dated 11/09/2017 in the matter stands
modified as above and this order shall form integral partof the order dated

11/09/2017.

Urgent photo copy of this order, if applied for, be supplied to the
parties subject to compliance with all requisite formalities.
Registry is directed to upload this modified order on the Website

also.
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